IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL,
KOLKATA
ESTERN ZONAL BENCH: KOLKATA
REGIONAL BENCH - COURT NO.2

Excise Appeal No. 70108 of 2013

(Arising out of Order-in-Appeal No. 28/GHY/CE(A)/GHY/2012 dated
27.11.2012 passed by Commissioner (Appeals) of CGST, Central Excise &
Customs Guwahati.

1.M/s. Bio-Veda Technologies Pvt. Ltd.
D-97, 98, 105/106, Hosiery Complex, Phase-II, Extn., Noida-201305.
2.M/s Pradeep Kumar Jain, (Director of M/s Bio-Veda Technologies Pvt. Ltd.,)
J-27, Jungpura Extension, New Delhi-
..Appellant
VERSUS
Commissioner of CGST & Cx, Guwahati.
(NER), Customs House,
Nilmani Phukan Path,
Christian Basti, Guwahati-781005.

...Respondent

With

Excise Appeal No. 70109 of 2013

(Arising out of Order-in-Appeal No. 28/GHY/CE(A)/GHY/2012 dated
27.11.2012 passed by Commissioner (Appeals) of CGST, Central Excise &
Customs Guwahati.

2.M/s Pradeep Kumar Jain, (Director of M/s Bio-Veda Technologies Pvt. Ltd.,)
J-27, Jungpura Extension, New Delhi-

..Appellant
VERSUS
Commissioner of CGST & Cx, Guwahati.

(NER), Customs House,
Nilmani Phukan Path, Christian Basti, Guwahati-781005.

...Respondent
APPERANCE :

Ms. Sukabhi Sinha, C. A. for the Appellant
Shri S. Mukhopadhyay, Authorized Representative for the Respondent

CORAM:



2

Excise Appeal No. 70108-70109 of 2013

HON’BLE MR. SANJIV SRIVASTAVA, MEMBER (TECHNICAL)
HON’BLE MR. P. DINESHA, MEMBER (JUDICIAL)

FINAL ORDER No...... 75428-75429/2022

DATE OF HEARING : 28.07.2022
DATE OF DECISION : 28.07.2022

ORDER

Appellant-assessee have filed a copy of Form No.SVLDRS-4,
which is discharge Certificate for full and final settlement of Tax Dues
under Section 127 of the Finance (No. 2) Act, 1994 read with Rule 9 of
Sabka Vishwas (Legacy Dispute Resolution) Scheme.

2. Accordingly, the appeals of the appellants are dismissed as
withdrawn under Sabka Vishwas (Legacy Dispute Resolution) Scheme,
20109.

(Dictated and pronounced in the open court)

Sd/-
(Sanjiv Srivastava)
Member (Technical)

Sd/-
(P. Dinesha)
TUSHAR Member (Judicial)



